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z Surendra Singh, Late Shri Bhagwan Singh,
il Extra Departmental Delivery Agent cum Mai
o T Kukawali BeO. in Dist, Etawah. e e

Applicant.

i | By Advocate Shri R.K. Eewgari.
2 Versus |
el l. S.D.I.(Posts), South Sub. Dn. Etawah. i
2. Supdt. Posts, Etawah.

Respondents.
By Advocate shri N.Be. 3Singh. '

ag © & D E B(Orsl)
s By Hon'ble Mr.:5.Das Gupta, Member(A)
This application has been filed
under Section 19 of the Administrative Tribunals
: Act, 1985 praying for the relief of direction to

the respondent no.l not to remove the applicant

T

from serviceg and to regularise his appointment

as E.D.D.A.cun Mail Peon Kukawali.

D Iﬁe applicant was appointed as
Substitute E.U.DsA. cum Mail Peon at Kukawali

| Branch Post Office in the District of Etawah

on 03.8.1989 by Shri Man Singh who was provision=
| ally promoted as Branch Postmaster of that Post
Office. %Xt has been alleged that the appl.ie_a:m:f

a .
has been working for,number of years as Substitute

s B, g e g s i
Gt E "
’ 1

E.D.DeA. before his services were orally temin-

4
atEd Wte.fn .1.01411-988- " HEEStatE‘d to ha'#’& mj:m. i ‘ “
submitted a representation to the supdt.P.0. ._f




had been worki ng for several years as Sl:!h“&'ﬁi:'I._.:?.f:.f.:;_t.f,_{;-;-:_,d_.___f-_._',;
E.DoeDeAe They have furthar submi tted that tha
applicant cannot be appo:.nteﬁ on a .J:egu]:‘ar basis

; : nei ther ,
since, he is Aot a resident of the village Kukawali
nor any of the villages within the jurisdiction

— § _ of the Sub Post Office.

4, We have heard the counsel for both

-

[1 . the parties and perused the pleadings.

Se Et is clear from the averments made
: by the applicant that he has not acquired any
right whatever for regular appointrzont to the
¢ il Ve : |
post of E.D.D+A. even that he had workea for
many years since, his appc;intment during all
these years was as Substitute E.D.D.A.. Ihe

9 B
reliefs praye'd for €annot e, therefoie, .granted

3 to the rmd.enb. tiowever, learned counsel for
L

the apblicani': submitted that the respondents

a_kleagt be directed to dispose of the repre:se_.-n_t—
Lifon ‘dated 10.4.1988. copy of whish ia = Au i §
xure A=3, by the competent authority. We see
no objection to accept this request.as it i&
fair that a representation submitted by any

R 'I-'-E'l:"-.ﬁ
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: ¥ | | | and within 3 weeks of receipt of the same, they I
g | will disposeg of the same.
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